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{Shri A. K. Roy]

and some other papers on the items as
follows: —

(1) Semi Water and Producer Gas
Plant.

(2) Gas Reforming Plant.

{(3) Air Separation Unit 1 (Lynde
Frankla)

(4) Air Separation Unit.
(5) Naphtha Reforming Plant.
(6) Ammonig Plant CCC Unit.

(1) Ammonia Plant Monticatini
Unit.

(8) Urea plant.

(9) Ammonium Sulphate  Nitrate

Plant (Double Salt).

The details of the equipments to be
auctioned give the following picture:—

(I) Ammonig Plant:

(a) Compressor No., 5 was re-
quired by Namrup through P&D in
the year 1976 within the F.C.I. but
not given,

(b) Two Mixture Gas Compres-
sors are without any defect.

(c) Out of Six Water Scrubbers,
4 are alright.

(2) Gas Reforming Plant:

(a) Ammonia Compressor is in
good working condition.

(3) The total number of Boilers
are 17, which are in satisfactory con-
dition as certified by the Boilers In-
spectors, Government of Bihar, last
year.

(4) Double Salt Plant: All the
equipments are in good condition.
What is more in this wholesale dis-
posal of a Fertilizer Plant, the first
prestigious plant in the country un-
der Public Sector, the quotations
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acepted were all below the market
rate and it is also reported that the
materials shown are much less than
they were,

It is distressing that when the
country is starving of fertiliser,
whose production is always falling
short of demand the FCI, a Public
Sector Undertaking, is going to auc-
tion the entire umnit of coalbased
single fertiliser plant to the private
companies involving crores of rupees,
without exploring the possibility of
renovating and utilising its potentiali-
ty to produce fertiliser, though most
of its parts are in good condition and
could be used viably for the same.
The steps were taken without any
proper scrutiny when the diesel based
Sindri Modernisation Plant is lying
idle due to the lack of diesel and
there is an All India demand umnder
consideration to switch over to the
coal-based fertiliser plant. Govern-
ment must intervene, renovate the
coal based plant and stop this auc-
tion.

SHRI JYOTIRMOY BOSU: Under
Rule 199, with your permission....

MR. SPEAKER: I shall consider it
when it comes.

Mr. Vijaya Raghavan.

(iv) MEASUREs TO CHECK THE ALLEGED
CORRUPT PRACTICES PREVAILING AT
SANTA-CRUZ AIRPORT

**SHRI V. S VIJAYARAGHA-
VAN (Palghat): Newspapers have
come out with complaints about the
shameful goings on in the Santa Cruz
Airport, Bombay. Hundreds of our
people working in foreign countries
come to Bombay every day. Often
times people who come to visit their
family relations and those who make
a short hop to their native place fall
a prey to the corrupt officials in this
Airport.

While the deserving passengers after
having got the tickets okayed run

**The original statement was made in Malayalam.
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from pillar to post and yet do not get
a seat, those who geét into the chance
list bribe the officials and manage to
travel by the same plane. This has
become an everyday affair. Apart from
that, it has also become an everyday
practice on the part of the officials to
take bribe by threatening the passen-
gers who have duly paid customs
duty. An instance in point is of Shri
Selvaraj who was coming from Dubai
to see his mother who was critically
ill. In spite of the fact that he had
got his ticket okayed, he could not
get a seat in the plane. Another case
is of a lady whgo wag coming from
Muscat for her own marriage. She
could not reach her native place in
time even after greasing the palm of
the officials. Yet another case is of
one Mr. Shamsudin who was depriv-
ed of Rs. 240/- by a customs official
in spite of the fact that he had paid
all dues by way of customsg duty-
These cases have been reported in the
Malayala Manorama daily of 5th
June, 1980. About 50 such people who
were subjected to such fraud, reach-
ed Kerala by a special bus and re-
ported the matter to the above-men-
tioned daily. Even after complaints
were raised in the past about such
fraudulent practices, the people in-
volved in the fraud are freely operat-
ing without any fear. This causes
apprehension and dismay to the peo-
ple. The Central Government and
the Civil Aviation authorities should
pay immediate attention to this prob-
lem. The corruption and the fraud
that is being practised there will be-
smirch the fair name of our country.
Therefore quick and stern action

should be taken against such corrupt
officials.

(v) MEASURES TO STOP EXPLOITATION
OF JUTE GROWERS
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